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Commissioner of Customs (Prev.), Kolkata 
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     VERSUS 
Shri Jasmeet Singh 
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APPERANCE : 
 

Shri S.Chakraborty, Authorized Representative for the Appellant  
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HON’BLE MR.ASHOK JINDAL, MEMBER (JUDICIAL) 

HON’BLE MR.K.ANPAZHAKAN, MEMBER (TECHNICAL) 

 
FINAL ORDER NO…75737/2023 

 
DATE OF HEARING  : 16 .06.2023 

                 DATE OF DECISION : 16 .06.2023      

Per Ashok Jindal  : 
 

At the outset, the ld.A.R. for the Revenue prays for withdrawal of 

their appeal.  The said prayer is accepted.  Accordingly, the appeal is 

dismissed as withdrawn.  

         (Pronounced in the open court)   

  
 

  Sd/- 
(Ashok Jindal) 

                                                        Member (Judicial) 
                 

    
          Sd/- 

(K.Anpazhakan) 

mm                  Member (Technical) 
 


